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(iii) Payment of Compensation to the
heirs of workers who died in the
Kakinjar medium irrigarion dam
project.

SHRI CHINTAMANI] JENA (Bala-
sore) : Sir, [ want to raise a matler
of urgent importance under Rule 377.
I will read it in my mother tongue Oriya.

The next of Kith and Kin of the
workers killed on 26th January, 1983
due to the sudden collapse of the chim-
ney in the Kalinjar medium irrigation
dam project construction slage are very
much agitated over the delav in getting
compensation. The target datc for the
completion of the dam was somc time in
1985. But the concerned contractor
wanted to complete thc work before
time and therefore hastened the work
haphazardly without providing for the
safety of thc¢ workers. The poor (ribal
workers werc engaged in the work cven
on the national holidays.

As many as 100 workers, most of
whom were tribals, were brought to site
for construction work. According to the
engineering plan the depth of the verti-
cal chimney should have been 6 fL.
whereas the contractor took the depth
to 20 ft. without providing adequate
safety measures to the workers from the
possible landside from the sides of the
pit. Unfortunately, the poor tribal wor-
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kers fell victim to the collapse,of chim-
ney on the 26th January, 1983. The ac-
cident took place at 12 p.m. whereas
the rescue operation stated after 8 p.m.
As a result of this nine workers died
without medical attention and others
were rescued. Some kith and kin of the
workers were injured seriously. 1t is
really unfortupatc that proper medical
attention was not given to the injured
workers.

The helpless dependents of the victims
should be given immediate compensation;
otherwise they will die of starvation. I
request the Labour Minister to personal-
ly order the payment of compensation
without any further delay.

(iv) Broadcasting prograinmes of religious
teaching from Oriya Bhagavat and
other religious book from AIR.

SHRIMATI JAYANT] PATNAIK
(Cuttack) : Mr. Deputy Speaker, Sir, All
India Radio is one of our most effective
mass media which is giving ever expand-
ing coverage. Simultaneously with edu-
cative measures, directed towards econo-
mic betterment, it would be desirable to
include programmes to preserve and
popularisc our valued culture and to
strengthen efforts to reach material to
the people which have permanent values,
moral and social.

[n Orissa, Oriya Bhagwat written by
Jagannath Das which is not a translation
of Sanskrit Shrimad Bhagavatam but
substantially original, has been worship-
ped in Oriya house-holds for hundreds
of years. Traditionally it has been ac-
cepled as of binding value. Recital from
Oriya Bhagval and discussion would be
valuable contribution of All India Radio
lo spread cultural values to mould the
social conduct. Other eminent Oriya epics
such as Sarala Das Mahabharat, Balram
Das Ramayana could also be covered simi-
larly under this programme as a regular
feature to promote social, moral ; cultu-
ral and also literary values. There could
also be periodical discussion on scrip-
tures such as Koran, Bible, Granth Saheb
or Gurba ni.

In view of this, I demand that this
proposal should receive serious considera-
tion of the Government of India and



